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lUrase of Compensation Moaejr by 
M n cton  to a u n M ib  and ttb cii 

in Erstwhile Banking Companies

9287. SHRI LUTFAL HAQUE;
SHRI S. N. SINGH DEO:

WiH the Minister of LAW, JU S­
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) w hether a  num ber of comp­
laints have been received by Govern­
m ent regarding misuse of compensa­
tion money by the Directors to the 
shareholders and others m  the erst­
while Banking Companies and if so, 
broad features in this regard and 
steps taken by Government to date, 
and

(b) the compensation given to eajch 
Banking company and value of assets 
taken over through nationalisation 
from  each one of them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) (a) Some comp­
laints have been received alleging non­
distribution of compensation money 
received by 4 Banks to their share­
holders and misuse of such monies by 
th e  respective managements of the 
companies Inspection of the books 
of account of 4 Banks, namely (i) 
Indian Overseas Bank Limited (U) 
Bank of Baroda Limited, (iii) Dona 
Bank Limited, and (»v) United Com­
mercial Bank Limited, is being under­
taken  under section 209(4) of the 
Companies Act 1956, with a view to 
ascertaining as to how the compen­
sation money has been used Action, 
as waranted by the facts which emerge 
from the said Inspections will be 
taken.

(b) The amount of compensation 
fixed under the Banking Companies 
(Acquisition and Transfer of Under­
takings) Act, 1970 is given in the an­
nexed statement The value of assets 
taken over through nationalisation on 
th e  date of acquisition is not available

for the reason that tbe dale of acqui­
sition and the dates of doling of Hie 
financial years of the Banking com­
panies are different.

Statkmknt

Part (a) of the Question Part (b) of
the Questions

SI. Name of the Banking Amount of
No. Companies. compensa-

non fixed 
underthe 
Banking 

Com panic* 
(Acquisi­
tion and 

Transfer of 
Undertak­
ings )Act, 

1970
iRs. in 
croxes).

1. Bank of India Limited. 14*70

2. Genual Bank of India Lumttd 17*50

3. Bank of Maharashtra Limited. 2*30

4 Dtna Bank Limited. . 3*60

<$. Union Bank of India Limittd 3*10

6. Pank of Baroda 8*40

7 Indian Bank Limit td a* 30

8. Indian Overseas Bank Limitt t 2-50

9 Canara Bank Limited. 3-60

xo Syndicate Bank Limited. . y6o

t t . AllahabaH Bank LimiuU. 3*10

12 , TJwtM Commercial Bank . 8*30

13. United Bank of India 4*20

14. Punjab National Bank Ltd. . 10*20

Meeting of World s major oil produc­
ing nations at Geneva

9288 SHRI NARENDRA SINGH* 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to  
state:

* (a) whether Government are aware 
that a  meeting of World’s major oil



#7  Written Answers VAISAKHA 17, 1899 (SAKA) Written Answers g

producing nations was held a t Geneva 
'On the 7th April, 1974 to deewto on 
giving cheap loan to developing coun­
tries Jut by Increased oil price;
t (b) if so, the outcome thereof with 
particular interest of our country; and

(c) reaction of Government in this 
regard?

THE MINISTER OP STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHOT SHAHNAWAZ 
KHAN): (a) Yes, Sir.

<b) and (c). The meeting of the 
World’s major oil producing nations 
in  Geneva accepted in principle the 
need for the establishment of a fund 
to help developing countries. No spe­
cific conclusion in this regard was, 
however, reached at this meeting.

Workers rendered jobless due to non-
supply of raw material to Plastic 

Moulders in Delhi

9289. SHRI D. B. CHANDRA GOW­
DA: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Government are aware 
that more than 1000 workers in the 
Plastic moulders trade in the Capital 
have been without work for the last 
one month because of non-availability 
of raw material;

(b) whether the raw material had 
been deliberately withheld to create 
artificial scarcity and high prices; and

(c) if so, the steps Government 
have proposed to ensure that raw 
material is made available to them?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). This Ministry 
has no information in this regard.

Tbe plastic processing industry is 
largely in the small acale sector. Plas­
tic processing units are facing diffi­
culties in procurement of plastic resins 
because the indigenous production has 
not kept pace with the demand and 
imports are at a low level The posi­
tion has been aggravated due to scar­
city of plastic resins and their high 
prices in the world market.

Efforts are being made to increase 
indigenous production and make im­
ports to the extent possible.

Modification of Boilers of Fuel-based 
Thermal Stations (Barnaul)

9290. SHRI GAJADHAR MAJHl. 
Wilj the Minister of IRRIGATION 
AND POWER be pleased to state.

(a) whether Government have 
proposed to modify the boilers a t a 
number of fuel-based thermal stations 
(Barauni) and to make them suitable 
for coal firing and providing them 
with additional facilities for coal and 
ash handling; and

(b) if so, the amount of money 
sanctioned for  this purpose?

TUB DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA­
SAD): (a) Yes, Sir. The following
units are proposed to be converted 
into coal fired ones including the units 
in the power station at Barauni:—

Name of Power Installed capacity of
Station. units to be converted.

> i

Barauni (Bihai) . 2 X15MV I 130MV 
a X50MV J

Ahmedabad (Gujarat) 4 x 15MV ’) 120MV
2 X30MV V

Trenibey (Maharashtra 2 x 62*sMV 125MV 
tra)

Dhuvaran (Gujarat). 4 x 63*5\AV 254My




